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Relaxation of Gold Control Order

*359 SHRI DHARAM V1R 
VASI5HT.

SHRI PRADYUMNA BAL:

Will the Minister oi FINANCE be 
pleased to state:

(a) the provisions of Gold Control 
Order relaxed recently by the Gov

ernment, together with relief if any to 
the genuine ornament wearers; and

(b) whether Government propose 
further relaxation or scrapping the 
gold control order, if so, the reasons 
therefor*

THE MINISTER OF FINANCE 
(SHRI H M PATEL)* (a) and (b). 
Certain relaxations within the ambit 
of the Gold (Control) Act and the 
Rules thereunder have been given to 
certified goldsmiths by issue of notl* 
fications/orders on 14-2-1978 Accord
ing to these relaxations a certified 
goldsmith can—

(i) manufacture and sell orna
ments out of the standard gold bars 
which he is already allowed <0 pos
sess against specific orders from the 
customers

(II) make small pui chases upto 
35 grams of ornaments at a tune 
from a person and utilise the same 
for the purpose of making, manu- 
factuiing ornaments against speci
fic orders from other customeis,

The goldsmiths availing of the above 
concessions are required to have a 
fixed place of business and maintain 
the- prescribed accounts

(III) The oresent restrictions re
garding issue of goldsmith’s certi
ficates only to the member* of 
family of gold >miths have been re
moved Now anv person who pos
sesses necessary skill of a golds
mith and who ha? worked with a 
certified goldsiuth as an apprentice 
for a period not less than 3 months 
and who has not been disqualified 
on account of conviction or imposi
tion of penalty for gold cntrol or 
smuggling offences iw elidible to get 
a goldsmith’s certificate

2 Finance Minister in his budget
speech announced the Governm ents 
decision to sell gold from the stocks 
held by it primarily as an anti-smug
gling measures Such sales of gold 
from Govemm ant’s stocks is expected
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also to bring down the domestic price 
o f gold.

3. Government do not propose to 
■crap the Gold Control Act. How
ever. to make the administration ol 
gold control more effective, amend
ments to rules framed under the Act 
are made from time to time. These 
amendments are also intended to meet 
the changing situations and in res
ponse to various representations re
ceived Irom Associations ol Gold
smiths and Dealers.

Supply of Rapeseed Oil to Kamal Oil 
Mills and Capital Mill, Delhi

•360. DR. BALDEV FRAKASH:

DR. LAXIMINARAYAN 
PANDEYA:

Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether Rapeseed oil was sup
plied to firms namely Kamal Oil Mill 
and Capital Mill, Delhi in spite of the 
fact that these were black listed by 
Delhi Administration and their licen
ces cancelled as appeared in ‘Nau- 
Bharat Times' dated 22nd February, 
1978; and

(b) if so, the reasons thereof?"
THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION (SHRI KRISHNA KUMAR 
GOYAL): (a) No, Sir. The Central
Government did not supply any rape
seed oil to Kamal Oil Mill or Capital 
Mill for refining.

(b) Does not arise.
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